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 MRB. SPEAKER: Nothing doing. It
dm@lt mtter.s.c

“PROF. K. K. TEWARY: He bhas
misled the House. This is a very im-
portant letter. He says he has given
an interview informally but here he
says ‘so-called interview.” He has
misleq the House....

. MR. SPEAKEF: No, not allowed.

PROF. K. K. TEWARY: I am going
1o place it on the Table of the House.

MR. SPEAKER: If you give me in
writing, I will consider it. Not here,

PROF. K. K. TEWARY : He has mis-
led the House.

MEK. SPEAKER: You please write
to me,

12.46 hrs.

SUGAR DEVELOPMENT FUND
BILL®*

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL

- SUPPLIES (RAO BIRENDRA SINGH):
I beg to move for leave te introduce
a Bill to provide for the financing of
activities for development of sugar
industry ang for matters connected
therewith or incidental thereto.

MR. SPEAKER: The question is:

“That leave be granted io intro-
duce a Bill to provide for the fin-
ancing of activities for development
of sugar industry and for matters
connecteq therewith or incidental
thereto.”

T’he motion wag adopted,

RAO BIRENDRA SINGH: Sir I
introduce the Bill.

DECEMBER 17, 1981 Maiters under “

Rule 377
SUGAR CESS BILL®

THE MINISTER OF AGRICUL-
CULTURE AND RURAL RECONS-

TRUCTION AND IRRIGATION AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) . Sir, I beg to move for leave
to introduce a Bill to provide for the
imposition of a cesg on sugar for de-
velopment of sugar industry and. for
matters connected therewith:

MR. SPEAKER: The guestion is:

“That leave be granteg to intro-
duce a Bill 1o provide for the im-
position of a cegg on sugar for de-

velopment of sugar industry and for
matters connected therewith.”

The motion was adopted.

RAO BIRENDRA SINGH: I intro-
ducet the Bill.

12.46 hrs.
[Mr. DEPUTY SPEAKER in the Chair]

MATTERS UNDER RULE 377

(i) NEED FOR EXPEDITIONS ACTION ON
PENSION CLAIMS OF FREEDOM FIGH-

TER.
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*Published in Gazette of India Ex-
19-12-1981. Introduced with the re-

tranordinary, Part II Section 2, M
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